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No./2016/361. - In exercise of the powers conferred by sub-section 12 of Section 77 of the Chhattisgarh 
Cooperative Society Act, 1960 (No. 17 of 1961) read with sub-rule (5) of Rules 59-A of the Chhattisgarh Cooperative 
Societies Rules 1962, the Chhattisgarh State Cooperative Tribunal, has made Chhattisgarh State Cooperative Tribunal 
Regulation 2016 vide notification No.131 dated 25th April 2016, as per provisions ofregulation 3, in chapter two (II) of the 
Chhattisgarh State Cooperative Tribunal Regulation 2016, the Chhattisgarh State Cooperative Tribunal Bilaspur hereby 
declares with the previous sanction of the State Government that taking into account (Consideration) the convenience 
of the parties belonging to the Raipur, Durg and Bastar Revenue Division, the camp court of Chhattisgarh State 
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Cooperative Tribunal Bilaspur wi ll be held at the Raipur city in every second and third week of the every month and all 
the court cases pertaining to the Raipur, Durg and Bastar Division will be heard on regular basis in the working hours of 
the Tribunal in the Raipur Camp Cou1t. 
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